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that in order to constitute a meet
ing of the Joint Committee the 
quorum shall be one third of the 
total number of members of the 
Joint Committee,

that m other respects, the Rules 
of Procedure oi this House relating 
to Select Committees shall appl> 
vuth such variations and modifica- 
tion-s as the Chairman may make,

that Hi** Ovnrmttee shall makp a 
report to thus House by the first day 
of the Ninetieth Session of the Rajya 
Sabha and

that this House mommend* to 
the Lok Sabha that the Lok Sabha 
do join in the wkI Joint Committee 
and communicate to this House tht 
name* of members to be a(j>p<5mted 
by the Lok Sabha to the Joint Com
mittee ”

16 hrs
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